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(2003) 03 NCDRC CK 0101

In the National Consumer Disputes Redressal Commission

Divisional Manager, New India Assurance Co. Ltd. APPELLANT

Vs

JAGDHISH LAL CHHABRA RESPONDENT

Date of Decision : 31-03-2003

Acts Referred:

Citation : 2003 2 CPJ 123 : 2003 3 CLT 350

Hon'ble Judges : K.S.Gupta , Rajyalakshmi Rao , B.K.Taimni J.

Final Decision : Revision Petition allowed

Judgement

1. IN this revision, the petitioner/opposite party assails the order of the State
Commission dated 14.3.2002 dismissing Appeal No. 14 of 2001 and affirming the
order of District Forum dated 30.4.2001 whereby complaint filed by the
respondent/complainant was allowed with certain directions. One of the grounds
taken in revision petition which was also strenuously pressed before us, was that
the order passed by District Forum dated 30.4.2001 was not signed by the
President as required by Section 14(2A) of the Consumer Protection Act.
Photostat certified copy of order of District Forum would show that it is not
signed by the President of the Forum. Sub-section (2A) of Section 14 provides
that every order made by District Forum shall be signed by its President and the
Member or Members who conducted the proceedings. Since the order dated
30.4.2001 is not signed by the President of the District Forum, it is bad in law
and the revision, thus, deserves to be allowed and case remanded back to the
District Forum for deciding afresh on merits.

2. ACCORDINGLY, the revision petition is accepted and orders dated
30.4.2001/14.3.2002 are set aside and case remanded to the District Forum for
being decided afresh on merits. Parties are directed to appear before the District
Forum for direction on 21.4.2003. Revision Petition allowed.
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